NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH

COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 16.08.2017.

PRESENT: 1. Hon’ble-Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra

C.P. No.or C.A. | T.P. No. Purpose Section Name of the Parties
No. M/s. / Mr.
CA3/14in - K.N.Vasudev Adiga & 2 others
CP03/14 TP 55/16 | Hearing 397/398 Vs.Vasudev Adigas Fast Food (P) Ltd & 5
others.
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Counsel for petitioner is present. Counsel for R-1 to R-5 are present. R-6 is ROC.
R-1is the Company. R-2is also a company. R-3is present in person. Copy of SPA executed
by R-4 and R-5 in favour of R-3 is also filed. Counsels for respondents are present.

We have gone through the contents of the compromise terms.

Parties informed the Tribunal that they are accepting the terms of compromise and that
they have signed in the compromise settlement noting the contents. The compromise is
recorded. The main petition is disposed of in terms of compromise settlement. The
compromise forms part of the order and it should be enclosed to the order vide separate
orders.

The Counsel for respondents has filed a memo praying the Tribunal to order for the
return of the original documents filed on behalf of the respondents before the Tribunal.

Registry to prepare note and to put up for necessary orders.
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